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RAJYA SABHA
Friday, the 20th November, 1970 the 29th
Kartika 1892 (Saka) The House met
it eleven of the clock, MR. DEPUTY CHAIRMAN
in the Chair.

ORAL ANSWERS TO QUESTIONS

AGRICUL1 URAL COMMISSION

*236. DR.SALAG RAM:

SHRI RAJENDRA PRASAD
SINMA SHRI KRISHAN

KANT :t SHRI ARJUN ARORA :

SHRI J P. YADAV SHRI

FABUBHAI M. CHINAIL: SHRI

CHITTA BASSU : SHRI M. K.

MOHTA : SHRIR.L. N. PRASAD .

Will the Minister of FOOD AND AGRI-
CULTURE be plei'sed to state:

(a) whether Gi vernment have appointed
an Agricultural Commission;

(b) if so, what is its composition and terms
of reference; and

(c) whether am interim report will be sub-
mitted and if so, by when it will be submitted?

THE MINISTIR OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) (a) Ye , Sir. The Government of
India have set up the National Commission on
Agriculture.

(b) and (c) A siatement is placed on the
Table of the Sabha [See Appendix LXXIV
Annexure No. 39]

SHRI KRISHAN KANT : May I know
from the hon. Minis :er whether when constitut-
ing the Commission it was seen that the mem-
bers had belief in the basic agricultural policy
of land to the tiller? Is it also a fact that there
is a proposal under consideration to appoint an
official as the Vice-Chairman of the Com-
mission? Secondly, may I know whether the
Commission will look into the problem of
unemployment and under-employment in the
rural areas in the agricultural sector, which is
going to be a very important problem? Unless
unemployment in the rural sector goes,

1The question was actually asked on the
floor of the House ">y Shri Krishan Kant.
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tensions will continue in spite of the green
revolution. May I know whether the Com-
mission will look into these things and give a
report on them?

SHRI ANNASAHEB SHINDE Sir,
regarding the first point raised by the hon.
Member about the composition, of course, we
do not go into the minds of the members to
know their views about a particular problem. On
this Commission we have some Members of
Parliament and many experts, eminent experts.
For instance, there are experts like Dr. Khusro,
Dr. Swaminathan, Mr. T.A. Pai, Mr. B.S. Nag,
Mr. Hari Singh, Mr. Panikkar, Dr. Bhattacharya
and Mr. Mukherjee. There are also four
Members of Parliament. Mr. M. V. Krishnappa,
Mr. Randhir Singh, Dr. Z.A Ahmed and Sardar
Jogindra Singh. About the unemployment
problem to which the hon. Member made a
reference, we have considered that it is one of
the urgent problems which the country is facing.
Therefore, this is one of the problems on which
interim recommendations are expected to be
made by the Commission. The Commission has
been given two years' time to make their final
recommendations. But the Government feels
that there are certain urgent problems on which
the Commission will be expected to make
interim recommendations. I hope the recom-
mendations regarding employment would be
useful and the Government would be able to
implement those recommendations.

= TTANITEW @ T WAT AT TZ T16
w7 {ifam fr g wwae arfaamse fes-
frey ot & wafas
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SHRI KRISHAN KANT : There is one
question to which the hon. Minister has not
given a reply. I asked whether they are
proposing to have an official or retired official
as Vice-Chairman of the Commission.
Secondly, the green revolution— whatever you
may call it, it may change to a red revolution—
has touched only 5 to 10 per cent of small land
holdings. Is the Government going to see that
the green revolution and science and
technology go to the small peasantry also?
Unless this green revolution and science and
technology go to the small peasantry—through
service co-operatives and
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all that—there will be no real change in the
rural agricultural sector. What is the Govern-
ment going to do about it? Then, the question
of land reforms is also mentioned in this
statement and on this a report is expected to be
given within six months. May I know how the
Government will see that these recom-
mendations on land reforms are implemented,
what mechanism will be there and what puni-
tive action will be taken if the land reforms are
not implemented? If land reforms are not
implemented, no grant should be given to those
States for agricultural development, because
land reforms and agricultural production are so
much interlinked. In this regard may I know
whether the Government has issued any inst-
ructions that big land chunks for big business
houses should not be allowed in this country?
Have any instructions been issued or will the
Commission look into it ? What is the
Government's policy in regard to this ?

SHRI ANNASAHEB SHINDE : About
some body being appointed as the Vice-Chair-
man, at the moment there is no such proposal
before the Government of India. Regarding the
green revolution touching only a smaller
section of the farmers, the Government is also
seized of this problem. It would not be correct
to make a fiat statement that the green
revolution is confined to a smaller section. By
and large it is true, but take, for instance States
like Punjab where large sections of the farming
community have benefited as a result of the
new technology, new development, in
agriculture. But by and large, it is true that in
major parts of the country this prosperity has
not touched large sections of the farmers.
Therefore, the Government has been making
very specific endeavours to see how these large
sections of peasants, particularly the small
landholders and marginal farmers, can benefit
from the new development in agriculture. As
regards the land reforms we will attach the
highest importance to the recommendations of
the Commission. The Commission is a very
important one because this is the first time that
the Government has appointed such a
Commission after independence. We will give
the highest importance to its recommendations
and do everything possible  within
Governments powers to implement its
recommendations—which are accepted by
Government.

SHRI ARJUN ARORA : It is amazing
that the Minister says that the minds and
views
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of the members appointed to the Commission
were not taken into consideration. If at all, it
shows that the Government has no sense of
direction. The views of the members should
have been taken into consideration and their
minds on the basic problems of land and agri-
culture should have been probed before they
were appointed on this high-power commis-
sion.

SHRI A. D. MANI : You must have a
psychiatrist.

SHRI ARJUN ARORA : Psychiatrists and
astrologers will not do. Politicians alone would
have helped in the matter. It is really strange...

SHRI MAHAVIR TYAGI : The Chair
cannot control the Question Hour. What is the
fun of all this ? After all, there are some rules
according to which supplementaries are to be
put. That is very important.

SHRI ARJUN ARORA: Tyagiji I will talk
to you about rules after 12 o'clock.

SHRI MAHAVIR TYAGI : Mr. Deputy
Chairman, how long can you go on like this ?

MR. DEPUTY CHAIRMAN What's
your grievance, Mr Tyagi?

SHRI MAHAVIR TYAGI : My grievance
is that the Chair is not controlling the supple-
mentaries. ..

MR. DEPUTY CHAIRMAN: I know in
this House questions have been put in this fash-
ion before also. This is not the first time that
supplementaries are prefixed by observations.
I think the observation made by Shri Tyagi is
uncalled for. He is a very senior Member and
he should appreciate the position. Now Mr.
Arjun Arora, please put your question.

SHRI ARJUN ARORA : You know why I
said it...

SHRI S.N. MISRA : Probably a commiss-
ion should be appointed to probe their minds.
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SHRI ARJUN <VRORA : Mr. Deputy

Chairman, [ will put my supplementaries after
all this is over.

SHRI S.N. MISHRA : There is a general
feeling that we are not using to the best
advantage the instrument of questions which is
one of the most effective instruments in the
hands of the House.

MR. DEPUTY CHAIRMAN : Is this the
first occasion ?

SHRI S.N. MISHRA : No. But things are
worsening. The situation is worsening. I know
the anxiety of the Chair also...

AN HON. MEMBER : You are responsible
for this.
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SHRI S.N. MISHRA: May be I am respon-
sible. The Chair also shares the anxiety of the
Members on this point. We have had so many
meetings in this connection. It may well be that
we have reached a limit in this and therefore the
Chairman should make further efforts to see
that this instrument of questions is put to the
best advantage of the House so that we are able
to cover as many questions as possible.

SHRI ARJUN ARORA : It is a very correct
observation.

MR. DEPUTY CHAIRMAN : I am glad
that the Leader of the Opposition has expressed
the same sentiments which other responsible
Members of this House have. I would reiterate
the same and seek the cooperation of the House
so that this Question Hour can be utilised to the
maximum benefit of the Members. Therefore,
let there be no points of order and let us
proceed with our business. I will appeal that the
questions should be as brief as possible.
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MR. DEPUTY CHAIRMAN : Please sit
down. Shri Arjun Arora. Please be brief.

SHRI ARJUN ARORA : I will be very
brief. May I know why the views on the impor-
tant question of land tenure of the members
appointed on the commission were not taken
into consideration? Secondly, may I know why
the commission has been so constituted that
out of 18 members only 7 are non-officials and
the rest are officials? Why has not the
government taken care to avoid the impression
that this important commission is official
dominated? Thirdly, may I know why any
questions pertaining to land tenure have not
been included in the terms of reference? I
think this should be the model of bravity.

SHRI ANNASAHEB SHINDE : Some of
the Members of Parliament who are members
of the commission.

st q@waw o s, 2f|o, ag
arfeariez & Jeav ffg o & § Tamar
Ffz 1\ FNFSE a0 3 w7 fda @ F
#1

SHRI ANNASAHEB SHINDE . They are
eminent Members of both the Houses and I do
not think we should challenge the bona fides
of any Member. [ have already mentioned the
names of the Members. I will read again the

names of the Members. They are Shri M.V.
Krishnappa.

SHRI S.N. MISHRA : Which party does
he belong to?

SHRI ANNASAHEB SHINDE Shri
Randhir Singh. Shri Z.A. Ahmed and Sardar
Jogindra Singh.
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SHRI A.P SHINDE : Sir, T would like to
make a submission that it would not be correct
to say that this Commission is dominated by
officials. There is an overwhelming majority of
non-officials in this.

SHRI ARJUN ARORA: No, no.

SHRI A.P. SHINDE: I would request him to
look closely into this. For instance, about Shri
C. Subramaniam, we may differ as far as his
political thinking is concerned. Whatever may
be his political thinking, his knowledge about
agriculture is well known.

gt WA : AGTHT AT ATAA 2
AT & ZET R WA F AFAT T4 T )
ar #§ ag wiAAr Argan g fF A T own

2 oY azfagd sy £ 7
SHRI A.P. SHINDE :
S.K. Mukherji.

Then, about Shri
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SHRI A.P. SHINDE: Shri S.K. Mukherji
was Vice-Chancellor of Kalyani University,
Bengal. Then, Dr. Bhattacharji. He is not a
Government Officer now. He was the Animal
Husbandry Commissioner. He is a knowledge-
able person of international repute in the field
of animal husbandry. Then, Dr. Swaminathan.
He is a leading scientist not only in India, but
he is known outside India also. 1 think this
House knows his abilities and the contribution
made by him to the agricultural development in
this country. Then, Shri D.P. Singh. He is the
Vice-Chancellor of Pant Nagar University. I
think the Pant Nagar University today occupies
an important place in the life of this country
and it has made a valuable contribution and I do
not think Shri D.P. Singh's association with this
Commission should be a matter of controversy
at all. Then, Sir, Shri T.A. Pai. The House is
well aware that he is not a politician and he is
not concerned with any political party as such.
He has made a very special contribution in the
field of rural credit, and the work of Canara
Bank is well known.

SHRI M.S. GURUPADASWAMY
Syndicate Bank.

SHRI A.D. MANI: Syndicate Bank.

SHRI A.P. SHINDE: Yes, you are right. It
is Syndicate Bank. Then, Shri Nag. He is a
special officer having special knowledge in matt-
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ers of irrigatio i. Shri Nag was formerly Adviser
in the Ministry of Irrigation and Power. Then,
Sir, Shri A.N. Khusro, who is an economist and
hi, standing in the field of agricultural
econorrics is well known. Then, Shri Hari
Singh. He is the former Inspector-General of
Forests.  This being a comprehensive
Commission, somebody representing forests
should be theie. Now, Shri Hari Singh is a man
who has a v :ry special knowledge in the field
of forestry ami has done, during the last twenty
years, considerable work in this particular field.
Then, Sir, Dr. Panikkar and he is also a person
wh< is internationally known and who has
worked in the field of fishery. I do not,
therefore, think that we should rush to conclu-
sions and make charges which are not correct
charges. I do not mind criticism and when some
hon. Member has some valid criticism to make,
he is free to make. But we have tried our best....

St RV : IAFI T 47 AHAT 8,
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SHRI A.)'. SHINDE: But, we have tried our
level best to see that only those in the field of
agriculture are properly represented on the
Commission. Mr. Rajnarain can put that qu-
estion later. Then, there is only one point which
remans to be replied. It is about Shri Arora's
point about land reforms and the views of the
membc r1s. As I said, Sir, while nominating
persons, we do not go into the views of the
individual me -nbers. I may say that as far as the
basic policy regarding land reforms is concer-
ned, it is evolved in the forums like the Chief
Minister's Conference, National Development
Council, Planning Commission, etc. So, our
basic policy regarding land reforms is evolved
in these forums and the Government of India's
commitment to implement radical land reforms
in this country are well known and hon.
Members should not unnecessarily level charges
whicri are not valid.

MR. DEPUTY CHAIRMAN: Mr. Yadav,
please............. I have called Mr. Yadav.

T AT AWTS ATIS VAT Foreq
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SHRI ANNASAHEB SHINDE : I have
received the letter from the hon. Member. I am
sorry if there has been some delay in replying
to him but I have already written a letter to him
and it is in transit perhaps. He may receive it in
a day or two.

Regarding the chairmanship of the Comm-
ission, since Mr. Subramaniam happens to be
associated.

[RATYASABHA]

to Questions 12

ot aTeedt q|TE gvE|  7ET 97 & 06
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SHRI ANNASAHEB SHINDE : I was referring
to the point of Mr. Subramaniam being
nominated as  Chairman. Since  Mr.
Subramaniam happens to be associated with a
political party, perhaps in this House opinions
may differ whether he should have been made
the Chairman or not but I would submit for the
consideration of the H'ouse that though Mr.
Subramaniam was the Minister of Food in a
very difficult period —in 1966-67—but the
whole strategy of new agriculture, if the
Members are aware, was really formulated at
the initiative of Mr. Subramaniam. In fact the
basic reorganisation of the L.C.A.R which
means the research activities in this country,
and the basic for the green revolution in the
country was laid as a result of the initiative and
leadership provided by Mr. Subramaniam and
the Government honestly and sincerely feels
that Mr. Subramaniam is preeminently suited to
guide the deliberations of this Commission and
we hope he would be making valuable
contribution for the development of agriculture
as the Chairman of the Commission. Then, Sir

*ft TTEFEl SETE ATIT : G HT THE
FI1 & A & a7 Afsw | ga F7 A
aq,AT T2, OF HF F87 |

MR. DEPUTY CHAIRMAN
interrupt please.

SHRI ANNASAHEB SHINDE : About the
facilities or amenities (Interruptions) which are
being provided to the Chairman and Members
of this Commission, we have several Com-
missions functioning at the moment, and we
have not given any special facilities to this
Commission. The same facilities, which are
available to the Chairmen and Members of
other Commissions, they are available to this
Commission. As far as Members of Parliament
are concerned .

Don't

SHRI MAHAVIR TYAGI :
reply. Why not tell them ?

This is no
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SHRI S.N. MISHRA: Give us the
information as to wha: we are going to pay.

SHRI GODEY MURAHARI How
much is the Chairman paid per month ?
What other amenitie -. are given to the
Chairman? This is about all that we want.

§t wrErdl GW@E AE" : Wg o
a1 %1% fgeva & ar gt !

SHRI ANNASAHEB SHINDE : To en-
able me to mei tion a specific figure I will re-
quire notice, bi t particularly as far as the
Members of Parliament are concerned, when
the House is in ;ession they don't get
anything.

SHRI MAH WIR TYAGI : The pointed

question is regarding the Chairman of this
Commission.

SHRI ANNASAHEB SHINDE : I will
require notice for that. If I mention some
figure.

SHRI MAHAVIR TYAGI : You are
ignorant of the fact, of the pay of the
Chairman.

SHRI ANNASAHEB SHINDE : If I gave
a figure, it may not be precisely correct.

st AT ;. F[ Jg T2 !

SHRI LOKANATH MISRA . On a point
of order. (Interruptions)

MR. DEPUTY CHAIRMAN :
please.

SHRI ARJI N ARORA : I have also a
point of Order.

MR. DEPUTY CHAIRMAN : Mr. Loka-
nath Misra.

SHRI LOKANATH MISRA: The
Minister while replying to questions read
from the terms of reference wl ich have been
issued by the Government. W1 y should the
Minister feel shy to give the information
demanded in the supplementary question?
And here why should not you give protection
to the House?

MR. DEPUTY CHAIRMAN : Have you
got the information?

SHRI ANNASAHEB SHINDE : I have
laid the terms of reference on the Table of the
House. Whatever information is with me, [ am
prepared to lay it on the Table of the House
also because I do not want to conceal
anything. I would not like to conceal
anything.

SHRI S.N. MISHRA: I want to raise
again a point of order, We are entitled to full
infor-

Order

[20 NOV. 1970]

to Questions 14

mation on the questions that we put, which we
put after a great deal of labour to frame the
questions. Now was it not a simple expectation
that with regard to this question there would
be supplementary questions with regard to the
pay, emoluments, facilities, amenities and so
on? These do not require much imagination
on the part of the Minister, and even so he has
asked for a fresh notice so far as supp-
lementaries are concerned. Then what is the
object in putting any question? T ask you if
such simple expectations are not fulfilled
during the Question Hour? I would demand
that, if at all the Minister should ask for notice,
he should give us full information on this in
the afternoon. He may have that much of
notice and give us the information. Otherwise,
the House is entitled to know here and now
what we are going to pay this hon. gentleman
for the duties assigned to him.

SHRI ANNASAHEB SHINDE : 1 will
lay the information.

SHRI GODEY MURAHARI: Why is the
hon. Minister fighting shy of this
information? Perhaps the Chairman is getting
something which he is ashamed of making
known to us. If that is the case, let us have it.

MR. DEPUTY CHAIRMAN : Please sit
down, Mr. Mani. {Interruptions)

SHRI ANNASAHEB SHINDE : I am pre-
pared to lay the information on the Table of
the House.

SHRI S.N. MISHRA : When ?

SHRI ANNASAHEB SHINDE : At least
24 hours I will require. What is the harm? This
means, possibly on Monday it will be possible.
Therefore I have nothing to conceal in this reg-
ard. Suppose I had said something slightly
incorrect, then I would have been questioned,
and that is not proper because when I place
something before the House, I must give
precise and correct information.

MR. DEPUTY CHAIRMAN : All right.
Mr. Chitta Basu.

=} SIarET SEIE AEd 0 SR BT
FaT A g ) FEw WA T ALY
T FET ot A 5 st d adr e

FqT 1T TATAT F7 5a73 AT (HATT |V A/
aq WY e FAvaAq 199 & fav w2y §
a7 g7 drgem & fa wza & ) ga 7 8T



15 Oral Answers
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ara F1 a7 faar §
= IwAw™ia
Arfar )

am 4fsg ga ar

SHRI ANNASAHEB SHINDE: Sir, I
was interrupted. Had 1 been allowed to
complete, naturally all these points would
have been covered. As far as the processing
industries connected with agriculture are
concerned, the terms of reference of the
Commission are so wide that the
Commission can | believe make recommen-
dation in regard to this. As to whether those
recommendations would be properly
attended to or not I have in fact earlier
replied that the Government of India would
give the highest consideration to its
recommendations as and when they are
available. As far as the specific terms of
Gangetic plain and other things are
concerned these are matters of details and if
the Commission wants to make any
recommendation regarding specific areas we
would welcome them. If the hon. Member is
good enough to look at the terms of
reference, they are so comprehensive that
any matter connected with agriculture can be
gone into by the Commission.

wft smraEEt SevE avew : SredEiog A2

g zar fao #% otwa, @ 47§
q@r URIESEEIT F ATy ¥ | oul-gEedy

F AT H AT A AF FAT
ot gumamfa : 97 =69 9% A ¥
q9 @ AT @R |
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ot srveedt save arEw o A1, {9l
FTEAT R, AG G TARY ATH F EA
faare &% Z|r & YT a4 # oA A
qwAT ArgaT E R et W sER AT H . L

=Y guwarafy @ gz i ar 9T A7
WM 05 73§, AYT 1Y AT T2

ot orravat wETR @AEE: AWA, A
qmy cger W g fwar a1 77 fFamd
Far a1 5 Proanifafas Jwag @1 g7
F1 F ware woAr gy w7 AEfar #
Far fiem 91T =iraq, s o AT O T
R, WA 9% HAT W2IET UF 0% g &7
I G 2 A7 A% wH 00 |

oft gumamfy : TEH T TA™ W
wd faar, e a9 IS F AR H
stama = fzar )

ot TR ST aTEE TR
M iifes o & 7y 7 87 701 491 |

oft gemwmfa @ IwEit &z A1 faar
They shall look into it,

At ATEEEt AT ATE < AT T AT
0w YeIg W gz A & T 9% w7
=T

st swmamafa @ i AR Fw, Eq A
OIF Y50 ¥ 421 @1 | Do you want to
add anything, Mr. Shinde?

SHRI ANNASAHEB SHINDE  Sir,
normally I would not like to offend the feeling
of any hon. Member but I am sorry for the
ignorance of the hon. Member. One of the
terms of reference is very specific.:

"Development of transport, marketing and
storage and processing industries with parti-
cular reference to food processing to sup-
pori the programmes for growth in agricul-
tural production, including horticulture and
animal husbandry."

And I have also said that all matters connected
with agricultural processing industries can be
gone into by the Commission. He was referring
to agro-industries and this one covers that
aspect.
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SHRI CHITTA BASU: Sir, it has been
said that the terms of reference have been
prepared bearing in mind the context of the
agricultural situation of our country. May I
know from the hon. Minist :r whether it is
not a fact that the present agri .ultural pattern
of our country is rich-peasant oriented and
the Government wants to develop the strata
of rich peasants in the rural areas ?

MR. DEPUTY CHAIRMAN: Please put
your question n >w.

SHRI CHITTA BASU : You have not
listened to me. What was I saying? I am
putting my question. YOJ have been biased
against me and that is why you are saying,
put your question.

MR. DEPUTY CHAIRMAN: There is
no question of any bias. Please put your
question.

SHRI CHITTA BASU : I was framing my
question. I askec whether it is not a fact that
the agricultural pattern of our country is rich
peasant oriented and the Government of
India's policy is to furth ;r enrich these rich
peasants inorder to create ;hem as a social base
for their , political power. If that is not so why
has no mention been made in the terms of
reference about the ci ndition of agricultural
labour in our country? Will the Agriculture
Commission look into this matter also? I also
want to know about the indebtedness of the
agricultural peasants and whether this Com-
mission would aljo go into the matter of rural
indebtedness. Finally I also want to know
about rural unemployment. It is also a very big
problem as has been admitted by the Minister
himself.

May I know whether he can give us the
details of the programme in order to solve the
rural unemployment problem? All these
things have not been specifically referred to
in the terms of reference. I hope that it will
be attended to and specific replies will be
given to me.

SHRI ANNASAHEB SHINDE: I have
great respect for the hon. Member and I
think when he participates in debates he
comes prepared, looks nto papers and studies
the matter, but today 1 e is completely off the
mark.

SHRI CHITTA BASU : No, No.

SHRI ANNASAHEB SHINDE: Please
bear with me. For instance, he made a
complaint that there is no specific reference
to the conditions of agricultural labour and
that it is an impor-
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tant subject. Now, I would like to read it. It is
from the terms of reference under the head 'em-
ployment and manpower.' It says:—
"Problems of small farmers and agricultural
labour viewel in the context of social justice and
equality of opportunity and as a factor in
securing  effective participation of the bulk of
the Indian peasantry in stepping up agricultural
production;" Now, I do not know how the hon.
Member draws inferences which are not
justified by the facts on record. Had he been
careful enough, many of his questions could
possibly have been avoided. I  have full
sympathy for his sentiments. Only I do not
agree with him when he says that the whole
approach of the Government of India is rich-
peasant oriented. We do not subscribe to this.
Infact, the interests of a very large number of
poor farmers are dear to us and we wish to
proceed in that direction.

SHRI CHITTA BASU : What about in-
debtedness ? You have not mentioned it.

SHRI ANNASAHEB SHINDE: All this
can be gone into.

SHRI CHITTA BASU: Indebtedness and
credit are not the same.

SHRI ANNASAHEB SHINDE : Without
looking into the credit problem, it can be gone
into by the Agricultural Commission and the
Government of India in detail. I realise that
indebtedness is one of the important aspects of
our rural economy. I assure him that if he wants
I am prepared to suggest to the Agricultural
Commission that this may be specifically ex-
amined.

SHRI M.K. MOHTA : It has been the ex-
perience of this House that innumerable com-
mittees and commissions are appointed by the
Government. They take a very long time in
coming to a decision and even thereafter a
departmental enquiry goes on into their findings
and decisions. Therefore, I would like to ask the
hon. Minister whether it would not be advisable
to split up the terms of reference, which are
extremely wide in their scope, and have smaller
terms of reference for several subcommittees
under this Commission. I find that everything
under the sun has been included, Vviz.,
agricultural, fishery, animal products, forestry,
poultry, piggery, sheep, goats, etc. Nothing
seems to have been left out.

SHRI LOKANATH MISRA : I wonder
whether Congressmen are included in it.
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SHRI M.K. MOHTA : Would it be ad-
visable for this Commission to go into so
many things ? To do justice to these subjects
the Commission will take years and years.
What are the Government's views in this
respect ?

SHRI ANNASAHEB SHINDE: I appreci-te
the difficulty of the hon. Member, but agri-
cultureis such an inter-related subject. How
can you separate forestry, animal husbandry
and such other subjects from agriculture? The
reason is, as the House may appreciate, in the
past, some fifty years earlier, a similar Comm-
ission was appointed during the British
regime which was known as the Royal
Commission on Agriculture.

As a result of the appointment of that
Commission a number of recommendations
were made and for the first time a well-knit
agricultural administration developed in our
country. The context had changed. Situations
had changed. There was a need to have a
comprehensive review of the agricultural
policy. Therefore, various subjects have been
included, but I appreciate the suggestion of
the hon. Member that various Sub-Commit-
tees should go into it. We have specifically
suggested to the Commission that they may
set up Sub-Committees, if necessary, to go
into the specialised subjects so that the
Commission benefit from the experts in the
various fields.

SHRI LOKANATH MISRA: May I know
whether the total emoluments which the
Chairman, Mr. Subramaniam, gets per month
come to Rs. 4,000 or not ; whether Mr.
Subramaniam goes about in the country on
political business ; if so, why he draws his
T.A. on the Commission's account ? He went
to Cuttack last month where the students did
not want him to address a meeting, because he
went as Chairman of the Commission. That
was the complaint of the students. The stu-
dents complained that he had come as the
Chairman of the Commission and therefore he
should not address a political meeting, but he
went on to do it and he was not allowed to
address it. Therefore, I would ask the hon.
Minister whether he is spending from the pub-
lic exchequer in order to organise his party
and address public meetings throughout the
country in the pretext of having this Com-
mission.

SHRI ANNASAHEB SHINDE : As far as
his emoluments are concerned, I have already
assured this House that I am laying the state-
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ment for the information of the hon. Members.
Therefore, I would not like to refer to that
point again.

SHRI CD. PANDE: About his T.A. ?

SHRI ANNASAHEB SHINDE : Every-
thing would be included in that statement.

SHRI C. D. PANDE : The question is
whether Government pays for it or not.

SHRI ANNASAHEB SHINDE : When he
goes as Chairman of the Agricultural Commis-
sion for the work of the Agricultural Commis-
sion, naturally he proceeds on Government
work. But whether as Chairman of the Agricul-
tural Commission he is prohibited from partici-
pating in political activity, I do not think that
will be correct.

SHRI CD. PANDE : The point is whether
Government pays for his travel or not.

MR. DEPUTY CHAIRMAN : He goes for
the Commission's business. While going for
the Commission's business he does other
business.

SHRI GODEY MURAHARI: The point is
it is a misuse of the privileges given to him.

SHRI ANNASAHEB SHINDE : I would
appeal to the hon. Members. Suppose if
somebody, even a Minister, proceeds only for
political work, naturally he is expected.

SHRI LOKANATH MISRA : Minister is
elected. He is a servant.

SHRI ANNASAHEB SHINDE : He is not
a servant.

SHRI LOKANATH MISRA : You are
paying from your pocket. What else is he ?

SHRI A.D. MANI : Sir, on a point of
order. One question is yet to be finished.

SHRI ANNASAHEB SHINDE : I would
only wish to appeal that I do not think we
should make agriculture a controversial subject
simply because we have some political
differences; and Mr. Misra may have some
grievances about Orissa politics, but I do not
think he should bring those political
differences here.

SHRI PITAMBER DAS : I would like to
know if the hon. Minister was taken good care
to tell the Commission that they have to send
only these recommendations which may be
acceptable to the Government.

SHRI ANNASAHEB SHINDE: May I as-
sure the hon. Member that Government would
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not like to interfere with the work of the Com-
mission. There are many eminent experts who
are not politicians, and the Commission is free
to make any ty ie of recommendation it would
like.

SHRI PITA \IBER DAS: lam talking
about the accept ability of the recommendation.

SHRI ANNASAHEB SHINDE: We do not
take into consignation what is acceptable. Un-
necessarily we should not attribute motives to
the Government's approach in this regard.

|
o7 AT @IS WELT 5 39 GET 6w 47 |

UF WF FIAT FA AT

st qRATTEW ;& ag AT gar
g f wowre 3 AT HRI-waEqi A1 @H
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I fzedt #1 a1 fodsiz w2 awa § afed
0 T wrEed L w1 W sz we A7
T IAF U 07 9 &, Aq4q &, FHAG-
quzq g, Wise sqfre adt g 7 &
AT FEAr ¢ 5 Far qEaa wror g fF
frat sran F W awedi #1 fagfaa &
THT IH ATE T A Haq gfeEer F0E 4
aeAfeaa w1 ATAE  Fegfaez 9@ &
aeafean aget w1 3% fagwa fear ?
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(Interruptions)
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St TAMTET ¢ AT FT T FHA &
T afadt 1, Tt #1, ¥ @9 Td 98
a1 | wrerrfaE gfez & oF qew ardl w7
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T 9T 79w &)

ot gvewwafa :  aSATOA S, A9
w98 g |

ﬁtmaﬂo&ﬁ:ggﬁwaﬂmzl

sit ggawala : sae AT AE de
arfam |

A WA ¢ T AT # R dw
# @i #1 fagfeeai g€ & 1 sEr w-
TUFTAT T J@F U FAT AL TE ATART
W FOO WT AT TR 97 A
JART 5T FLAT 7
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SHRI ANNASAHEB SHINDE: Sir, we se
lected members on the basis of their special
interest in agriculture. For instance, about Dr.
Ahmed, we may have differences with him, we

may not agree with his party, but the whole
of his life

{Interruptions)

MR. DEPUTY CHAIRMAN : Order,
please. Do not interrupt him please,
SHRI ANNASAHEB SHINDE :  Then,

Sir....

SHRI S.D. MISRA : Was the Minister ot

Parliamentary Affairs consulted in this matter
?

SHRI ANNASAHEB SHINDE The
Commission being a limited one, however, des-
irable it may have been to give representation
to the various political parties, it would have I
been very impracticable to give representation
to all the parties.

. TEAATCEW @ T ATE, FHED Al
AATAN A1 AT ZA AN A0 |

SHRI R.S. DOOGAR : There is a conven-
tion that the Minister of Parliamentary Affairs

should be consulted in Committees in which
Members of Parliament are to be represented.
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SHRI S. D. MISRA : I want to know
whether you have consulted him. Do you think
they are incompetent ?

T WUIFEt S/ @ ¢ AT ZhaEr
AR EE

=it Ieawmfa : q137 9Ea, w7 ifa,
50 faae &r o o

{At this stage, Shri Satya Narain Sinha was
seen going out.).

SHRI S.N. MISHRA: Where is that
Minister going, the Minister of Information and
Broadcasting ? We are going to raise that point
today. The Minister must be here. If you want

the House not to be disturbed, please  ask
him to come back.
afag weaaragr fag &1 fFg 1 o=

T AT N AT AN TEAT I7g TEATE
Ffacam w2 | FatT @ E

S qEAET : FT T Tg 6T
sa@d T 5 91 wle-gaqT a1 § AT
WOATHT GISATH 1A 3 IAY AT H
diar-gat a@m A WY jEd ¥ ooy
QTR TEAA g1 § St Wafafaey b
fwar 1

SHRI ANNASAHEB SHINDE: Sir, I was
not allowed to complete my reply, Sir.

&t IIgAEta : ASAAITAT 1, 75T |
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SHRI ANNASAHEB SHINDE: 1 was
submitting that the Government has no inten-
tion to disbana the Commission as has been
suggested by the hon. Members. We would
desire that this Commission should very effec-
tively function. I seek the cooperation of this
House and the public. This is not a contro-
versial Commission. Let us see that cooperation
and goodwill are created for the effective
functioning of this Commission.
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MR. DEPUTY CHAIRMAN : Next

question. Mr. Mohta.

ot TEARWw : sftae, gAY e
LD HAT |
oft IraTefa : 77 arg Y 3 A8 &

I have passed on to another question.

ot wofw WA : qar & 43 A AEA
g 7 =1 wgrET At g7 8 7

T TRATTAN : AT T 29 TG B
& | AT A TH A QA AAA A fEar
AR C I CANC LR s E i 2 A Tl
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T F1 39 §Wa qrimarieed oRUd §
g ifaa ot welt g1 39 § wotg F4T =Aifzo |
ar weEl AT A T AT w9 Tt e
TH A 7 FT qriaaravedy oRT © AT
T FATZ I 4r 47 74 arfaanee F a9
&1 9§ wrtwa fFar w7 3@ Fr Far|
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SHRI ANNASAHEB SHINDE: As I said
the other day, the normal procedure was
followed.

MR. DEPUTY CHAIRMAN: Mr. Mohta,
please. I have called Mr. Mohta.

RURAL MARKETS

SHRI BABUBHAI M. CHINAI:
SHRI M.K. MOHTAt

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether there is any proposal under
Government's consideration to have a net work
of rural markets; and

(b) if so, what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) : (a) and (b) A statement is laid on
the Table of the Sabha.

*237.

+The question was actually asked on the floor
of the House by Shri M. K. Mohta.



